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Bill Ho. 11-F of 1994

THE APPROPRIATION (HOD.2) BILL, 1994

(As passed by

of Deaht) the Legis{atiue ﬁSSENblYDfIFhE National Capital Territory

A

BILL
to authorise payment and appropriation of certain sums from and out

of the Consolidated Fund of the National Capital Territory of Delhi
for the services in respect of the financial year 1994-95.

Be it enacted by the lLegislalive Assembly of the National Capital
Territory of Delhi in the 45th year of. the Republic'of India as
follows :-

SHORT TITLE 1. This Act may be called the Apprnpriatinn
; {No.2) Act 1994. 1

18501 ukF 2. From aml onl ol Lhe Consolidated Fund of
Rs.2918,13,00,000/- Lhe National Capital Territory of Delhi,
from and out of the there may be paid and applied sums not
Consolidated Fund exceeding those specified in column (5)
of the National of the schedule, amounting in the
Capital Territory aggregakte [inclusive ‘of the sums
of Delhi for the specified in eolumn 3 of the schedule to
financial year Lhe Appropriation (Vote on Account) Act,
1994-95 1994} to the sum of two thouzand nine

- hundred eighteen crores and thirteen

lacs of rupeers, towards defraying the
srveral  charges which will come in  the
conirse  of paymenk during the financial
year 1994-95 in respect of the services
specilied in ecolumn (2) of the Schedule.

APPROPRIATION 3. The sums authorised to be paid and
applied from and out of the Consolidated
Fund  of the Haktional) Capital. Territory
ol Delhi by this Act, shall  be
appropriated for the services and
purposes expressed in the Schedule in
relation to Lhe said period.



TRk SCTERR
(Son Seclion 2 and 1)

DEMAND SERVICES AND PUNPOSES Voled by the Charged on Total
No. Legislative the Coneocl-
Assembly idated Fund
i1 (21 (1) (4} {5)
| Legislative Asarmbly Hrowesrige 12000 400 12400
2 General Administration Werwesqitnes w4700 5700 90400
k| Administration of -
Justice tevernas 2B7000 84300 371300
4 Finance Hevenue 225200 . 225200
5 Police v pee 2634900 4300 2639200
Capilal 23000 e 23000
B Educatian Hevenns 4165695 1200 4166895
Capilal 26505 i 26505
7 Medical and Public
Health Hevenue 1536900 700 1537600
capital 20000 . 20000
{1 Buecial Wellare Thaswesnnines LT 250 oo GOTAGD
Capril al 171750 _— 7173750
9 Induslries v me 154773 2000 156771
Capital 31227 i 31227
In Deve lopmenk ([ YRR TN IE AR B ann aznine
Cagrilal Thi4 Jpon TR7014
11 Local Self Govi. and
Polad ber Woorks Dioegearebmend Me-wietiine: nAnnATN ek RANKA4ATN
Capilal TSI AT 724600 11444330
-- Public Debt Caprilal i 100 100
12 Lvans to Govt. Servants Capital 42500 is 42500
CTOTAL :- 20151000 B27500 25181300
. This Bill has bec passed by the Legislative Assembly of the

National Capital Territor Of Delhi on the 1llth April, 1994.

I herebycertify that this Bill is a Money Bill for the purpose
of section 24 of the Government of MNational Capital Territory of Delhi

Rct, 1991. a0
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{(CHARTI LAL GOEL)
Delhi Speaker

o Legislative Assembly of the National
Dated thel3 April, 1994 Capital Territory of Delhi

I assent to this Bill. "
,4-"?{ N
{P.E. DAVE)

Delhi Lt. Governor of Mational
Capital Territory of Delhi

Dated the 1994



The Legislative Assembly of the National Capital

Territory of Delhi

BILL

to authorise payment and appropriation of certain sums
from and out of the Consolidated Fund of the National
Capital Territory of Delhi for the services in respect

of the financial year 1994-95.

(As Passed by the Legislative Assembly of the National
Capital Territory of Delhi)



